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CENTRAL ADMINISTRATIVE TRIBUNAL
PRIMCIPAL BEMCH

CR133/2001
ISy
O 1086 /1997

Mew Delhi, this the 3lst day of July, 2Z00)

Mon’ble Shri Govindan . Tampi,  Hember (&)
Hon’ble Shri Shanker Raju, Member (1)
Shri Mohan Lal Popli
$/0 Shri Ghalu Ram
Retd. Chief Oraftsman ‘
Divisional Rly. Manager s Office
Western Raillway
Kota (Rajasthan)
R/fo 96, Raill ¥ihar
Sector—-3% .
NOTDG ~ [(Ghaziabad)
. v LPetitioner
(By advocate Ms. Meenu Mainae )

1. Shri Vvasudev Gupta
Ganeral Manager ¥ ¢
Western Rallway
Mumbai .

2. 3hri R.P.Rehan
Divisional Railway Managar
Western Railway, Kota
.« JRespondants

N,

(By advocate Mrs. Heera Chibber)

0O R DE R _(ORAL)

By Hon’ble Shri Govindan 8. Tampi.

L= Heard ™S, Meenu Mainee, counsel Tor the
applicant/petitioner and Mrs. Meera Chibher, counsel

for the respondents.,

& op o 1rE2001L has hean  filed by  the
applicant alleging non-implementation of the order

dated 8-8-2000 passed in 0a4 1066/97. The relevant

portion of the order states as below -

“In  the above circumstances, the 0& succeeds.
We direct the respondents to step up the pay of  the
applicant at par with Shri Rehani from the date Shri
Jag Mohan Singh was given the benefit of stepping up
of his pay, with all consequential benefits. The O
iz accordingly allowed. Mo costs.”
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& The compliance report dated 16-7-2001 by

&

the  respondents stating that . they had filed a writ
) patition againét the order dated 8-8-~2000, which was
\/ dismis$ed on  10-4-2001 and thereafter the order was
issued on 21-5-2001 wheraby applicant’é pay has been
stepped up with Shri $.D.Rehani. Since the applicant
had superannuated long back.in 1993 itself, the copy
of Vthe Qrﬁek has alsm been sent to his addres for
pavment of dué afrears" They also furniéhed a copy of
the order so issued.

4. Ms. MMesnuy Mainee, learned counsel for the
applicant/petitione; who wasL’pre$ent in the Court
filed a letter stating that the applicant was shocked
to  find that Hon’ble Tribunal’s order has not been
implemented and that the arrears of pay, DA and leave
encashment had not been calculated and not shown in
thé summary. = He was, therefore, not satisfied with
\the order pas&ea by the respondents, and his. view is
WE Y sthohgly'endarséd by Mé, Meénu Mainee, learnesd
coungsel for‘ the applicant. On the other hand Mrs. .
Meera Chibber,. learned counsel for the respondents
indicated that the reépondents have done the needful

and nothing further remained to be done.

\\\ ~ 5. . nafter perusing the Tribunél’s order dated
) 4 B~8~-2000 and  respondents® compliance report dt.
1E6=F-~2001 inclqding “their order dated 21~-5-2001 . and
applicant’s letter filed today, we observe that the
Tribunal had specifically passed the order that the
respondents shall step up the pay of the applicant at
par with Shri Rehani from the date Shri Jag Moﬁan

8ingh was given the benefits with all consequential
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benefits, and that the said directio has bsen
carried out by the reopondcntw. They have also
annexed +the -relevant worksheet. According to the

applicant thare are a Tew aspects, , which have not
besn correctly calculated and there may be some
‘Aifference in to the emoluments, which he was entitled

to and not wvelb paild.

&. We do neot, in the circumstances, Tind that
thare has besn  any deliberate or  contumacilous

dig—obedience of the Tribunal’s order dated 8-8-2000
by the respondents. Nothing survives in the Contempt
Petition. Howewver, we wou L advise the
applicant/petitioner to_file ancther representation to
the respondents indicating.hi$ differences with the

contents of the compliance report with his supporting

- evidence within a month from the date of receipt of
this order; and the respondents shall thereafter
consider them and do the nesdful.

/

7. In view of the foregoing, CP 133/2001 in
aa 1066/1997  ds dismisseJ and notices issusd ko the
alleged contemnors are discharged.

\

S

\\ ‘ (Shanker Raju) , 1nda1 ok
P Member (J) Membar

7 Svikas)/




